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What T want the hon. House to
realine is this; if you want to oppose,
oppose on principle, In this case, the
opposition should be that MPs are
entitled to a privilege and they should
continue to have it. Okay. That is
a point of view. Or you can say that
MPs should not have the privilege
and they should be nubjected to the
same taxation as the rest of the people.
That is the other point of view—that
is my point of view.

The hon. member may have a very
small income and he will not be
paying tax. 1 am not a fraud or
humbug to say that I do not pay tax.
I am paying 97 per cent tax. I am
proud of it. Prohably in five years,
I will have nothing to pay. That is
the taxation structure in the country.

I have wourked it out. As againct
approximately Rs. 6,000 1 draw as
allowance from Parliament, 1 would
have to carn almost Rs 2} lakhs to
clear Rs. 6,000 which should be the
normal case 1f the allowance-income
attracted income-tax. That is the
taxation,

Therefore, I feel that the man in
the street and the Members of Par-
liament should be subject to the
same taxation and we do not want
double yardsticks. I am quite sure
that Parliament is not at any stage
adverse to the fact that they should
be subject to the same tax burdens.

Take the privileges. I would like
to be clear in my mind that it is not
my desire that at any stage the func-
tioning of an MP, to discharge his
duties, should be hampered. That
is not my intention. But I do feel
that taxation is something that ap-
plies to all Indians. Therefore, there
should be some uniformity.

With this, I conclude my remarks.
If the bon, House in its wisdom
~continue, throw the Bill out,

Salaries and Allowances PHALUGAN 4, 1894 (SAKA) Constitution

282
(Amdt,) Bill

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to intro-
duce a Bill further to amend the
Salaries and Allowances of Mem-
bers of Parliament Act, 1054".

The motion was negatived.

MR. DEPUTY-SPEAKER: leave is
refused.

SHRI MURASOLI MARAN (Madras
South): On a point of order. There
has been a convention in this House
that nc Private Member's Bill has
ever been opposed at the introduc-
tion stapge.

MR. DEPUTY-SPEAKER: 1 15 not a
convention; it is the pleasure of the
House tv give leave or not to give
leave.

15,44 hrs:

CONSTITUTION (AMENDMENT)
BTLL*

(Amendment of Serenth Schedule)
ot WiE T () IuTSae
werey, & gearg AT § f5 W@ ¥
dfqar #7 W1 woaw FIW a1 fadas

F1 greaTfag F W wgafa & g
MR. DEPUTY-SPEAKER- The ques

tion 1s:

“That leave be sranted to intro-
duce a Bill frrther to amend the
Constitution ot Indha™

The motinn was adopted.
oft wiex W1 fagaT w1 (9T
foq Fvat g 1

CONSTITUTION (AMENDMENT)
BILL*
(Amendment of arts. 100 and 188)

SHRI R. P, ULAGANAMBI (Vellore):
I beg to move for leave to introduce
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a Bill iurther to amend the Consu-

tution of India. )

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India”.

The motion was adopted.

SHRI R. P. ULAGANAMBEI: in-
troduce the Bill,

—_—

1545 brs.

CONSTITUTION (AMENDMENT)
BILL—contd.
(Bmendment of Eighth Schedule) by
Dr. Karni Singh

MR. DEPUTY-SPEAKER: We now
take up further cov leratinm of the
following motion moved by Dr. Karni
Singh on the lith December, 1952:

“That the Bill further to amend
the Constitution of India, be taken
into consideration”.

as also further consideration of amend-
ment for circulation of the Bill for the
purpose of eliciting opinion thereon,
moved by Shri M. C, Daga on the 15th
December 1972,

Shri S. N. Singh was on his feet on
the last occasion.—He is not here.

Shri Onkarlal Berwa.
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